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regarding monthly and yearly water usage for ground irrigation,

including proportion of STP treated and fresh water used - in
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BEFORF] THE, NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DTJ,LHI

(Excculion Application No. 4 l/2023)
In

Original Application No. 9412021

I laider Ali ...Applicant
Versus

lJnion of India & Ors. .. .Respondcnt(s)

COMPILATION OF REPLIES SUBMITTED BY RESPONDENTS/CRICKET
STAI)IUMS I{[,(;ARI)INC M()NTTII,Y ANI) YT]ARI,Y WAl'[,R USAGE T-oR

(;ITOUNI) IRRIGATION. INCLUDING PROPORTION OF STP TRE,ATED ANI)
}.RESH WATER USED _ IN COMPLIANCE WITH ORDERS DATE,D 22.0 1,2026

l'.,\SSl-D I]\''l H U I ION' Ill.lr'l'RI llt iNAL.

It is most respectfully showeth that:

The Hon'ble Tribunal vide its order dated 19.03.2025 directed the respondents/cricket

stadiums to file additional reply disclosing monthly and yearly use of quantity of
waler required for irrigating the cricket grounds with proportion ofSTP treated water

and fresh water. Para 5 ofthe order dated 19.03.2025 is reproduced hereunder :

"5. Full details relating to use of STP treated water or fresh water by all the

respondenls have not come record, therefore, we direct responfunls/crickct
stddiums to file additiorml reply within four weeks disclosing the monthly and
yearly use of quantity of water for irrigating the ground, proportion of STP

treated and fresh water used for the same. Report will also disclose

bifurcation of proportion offresh waler such as ground water, supply from the

municipality/Ul.B any other source etc. Along with this report,

respondents/cricket stadiums will qlso disclose if despite lhe scarcity offresh
$)aler they intend to continue to use fresh water for iffigation of the grounds

and lhe stalw of RITHS installed in the stadiums."

2. That thereafter the matter listed on 17.07.2025 and 13.10.2025 wherein the IIon'blc
Tribunal directed the all stadiums/cricket associations to furnish their replies to the

Counsel of the Central Ground Water Authority (CGWA) for compilation and

submission of report in tabulated form.

3. That in pursuance to the above orders, responses received from the respondent Cricket
Stadiums/Cricket Associations compiled by CGWA and submifted before I lon'blc

@
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Tribunal in tabulated form vide its report dated 09.10.2025 (Paper Book Page Nos.

2421-2442) and 20.01.2026 (Paper Book Page No. 2689 to 2695).

4. That the matter further listed on 22.01.2026, wherein the I lon'ble 'l'ribunal. after

perusal of the report filed by the CGWA, vidc para 4 of thc order dated 22.01'2026

observed that "Il oppears that IS Bindru Stadium, MohalUPunjab C cket

Associalion is not inctined to comply with the orders of the Tribunul and without

utilizing the STP trcated water it intends lo continue using lhe groundwaler which

has a serious adverse impacl on the envirunmenl, somewhat similor is the silu lion

noted in rcspect of some other cticket associations also. The chort refects thot

Jamtha, Nogpur/Vidarbha Crickel Association, Eden Gardens, Kolkata/The Cricket

Associalion of Bengal, Chaudhary Bansi Lal Cricket Stadium, Lahli' Karyavanom

Sports Facilities Limited, Kerala and ACA Stodium, Barasparu, Guwahali are

using the groundwater" and permitted the above stadiums/cricket associations to

furnish their explanation with regard to the utilization of STP treated water before

Hon'ble Tribunal.

Furthermore, Hon'ble Tribunal vide para 6 of the order dated 22.01.2026 directed

remaining l2 stadiums/cricket associations, as shown below, to submit their responses

within 6 weeks.

l.
2.

3.

4.

5.

6.

7.

8.

9.

10.

ll.
tz.

Saurashtra Cricket Association Stadium, Rajkot

Shaheed Veer Narayan Singh International Stadium, Raipur

Arun Jaitley Stadium. Delhi

MCA Crickct Stadium, Gahunje, Punc

Sawai Mansingh Stadium, JaiPur

Holkar Stadium, lndore, C/o Madhya Pradesh Crickel Association

Dr. t)Y Patil Stadium. Mumbai

Grccn Park Stadium, Kanpur

Bharat Ratna Shri Atal Bihari Vajpayec Ekana Crickct Stadiunl, Lucknow

Rajiv Gandhi International Stadium. llyderabad

Himachal Pradesh Cricket Association Stadium. Dharamshala

Barabati Stadium, Cuttack

5. That, it is submitted that in compliance to directions of Flon'ble Tribunal, rcsponses

have only been received from 5 stadiums/cricket associations namcly- Saurashtra

Cricket Association, Himachal Pradesh Cricket Association, Green Park

Stadium, Madhya Pradesh Cricket Association & Maharashtra Cricket

Association. 'fhe details/information w.r.t the monthly and yearly use of quantity of
water for irrigating the ground, proportion of sTP treated and fresh water received

from the stadiums/cricket associations is compiled and tabulated and annexed herein

as Annexure-1.
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6. That the CGWA via emails dated 07.04.2026 & 27.03.2026 (Annexure-2) requested

remaining 7 stadiums, to submit their report at the earliest to CGWA for compilation
and onward submission to Hon'ble Tribunal.

A list of thc sladiums/cricket associations that have not complicd with the dircctions

ofthe Ilon'ble 'l'ribunal is appended below:

l. Shaheed Veer Narayan Singh International Stadium, Raipur

2. Arun Jaitley Stadium, Delhi
3. Sawai Mansingh Stadium, Jaipur

4. Dr. I)Y Patil Stadium. Mumbai

5. l]harat Ratna Shri Atal Bihari Vajpayec Ekana Cricket Stadium.

Lucknorv

6. I{ajiv Gandhi International Stadium, Hyderabad

7. Barabati Stadium. Cuttack

7. It is further most respectfully prayed that this Hon'ble Tribunal may be pleased to

issue appropriate directions to the non-compliant cricket stadiums to ensure strict

compliance with the orders passed by this Hon'ble Tribunal, and to pass such other or

further orders as this Hon'ble Tribunal may deem fit and proper.

Rcspondcnt/ Central Ground Watcr Autho

ffio.m
tnml' / ACrninistrator

Ol
,\ )-eL

Kumar

H{ cfl "rd nfuflq / Cenlral Ground Waler ArJ oilv
ui twrqq. TA Frru qd rFn Frcr'l

Decll ol walel Resouces R /GI DeveloDmrnl[ 0aI$ RqL'"' ira rfi rrrdq,/MlnBlr) ol Jal Sha[h
rltad {wR/ Gove.nment ol lndb

New Delhi
Dated : 15.04.2026

GIGI.C. GEORGE
Advocate

Standing Counsel (UO!
NATIONAL GREEN TRIBUNAL

F)mail : gigicgeorge.adv42@yahoo. in
M-98 106253 I 5
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t0)
MAHARASHTRA CRICKET ASSOCIATION

6SIIN 27AAATM2I92DI ZS

C00lact 020-2995 3586 020. 2995 3587 tmarl c(ckelmaharashlra@yahoo.com

Date :31 /03/2O26

To,
Central Ground Water Authority ( Legal CeU)
Ministry of Jal shakti , Govt. Of lndia , 18/ I I,
Jamnageir House, Mansingh Road, New Delhi - I 1001 I

Subjcct : Compliance \.{'ith the order dated 22.01.2026 passed in E.A No. aI/2023/PB
titled 'Haida Ali Vs UOI& Ors'- reg and your mail dated 27 /O312026.

Dear Madam/ Sir

We would like to inform you that we have already stated the progress that has been made
vide our letter, Ref no: MHCA/NGT/O1 dates O6ll l/2023. We would like to restate the
actions taken by us to address the issues mentioned in the NGT order:

1. Col Shashikant Dalvi (Retd.| an environmental consultant, has been appointed by

MCA as a green consultant to address the recommendations of the court order of

National Green Tribunal M.A No. 16 /2023 to M.A No. l8l2123 in original

application No. 94 I 2021.

2. We have implemented Rainwater haft'esting project at MCA international stadium,

Gahunje, Pune. The photos of RWH project implcmenred aL the stadium are

attached hercwith for your informatiorr.

3. During the cricket matches $'e create awareness about rvater conservation and

green initiatives including taking a pledge to save water. The slogans and pledge

which are used to create awareness arre attached for vour information.

4. For circular use of \.r.ater u'e are in the process of constructing a STP plant arld

once completed, the STP treated water will be used for the water requirement of

rhe stadium-

fhanking u
For Cricket Asaociation

Aj os
ch f tiv€ Officer

,

t

ils

0lllce 8locl0,l, Modibaug. Natv?er Tanai wadi. Gan€shkhind Ro8d, shivqinagar, Puni.41l0O5 www c cletmah8rashlts.com

IJ I
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ndclilcred Mail Relumed 1o Sender hnpsi//mail.mgovcloud.iD/zrv?fronseNice=wp&wpveBion=1c26€820396281d80107&canAddo...

CGWA Lcgalcsll < cgwa]egalcell@gov.in >

Tue,07 Apr 2026 5:29154 PM +0530

To'akc1967"<akc1967@grnail.com>,"dkroy1671'<dkroy16.71@gmail.com>,"rca"<rca@cricketrajasthan.in>,"sanjivdongre"<sa
niiv.dongre@dypatil.edu>,'dydirectorsports'<dydirectorsports@gmail.com>,"srikanthoiadri"<srikanth.oiadri@gmail.com>,"cc
o"<cco@odishacricket.in>,"ekana"<ekana@ekana.com>

Cc "Pratul Saxena"<mcgwa-cawb@gov.in>,"Dr Prabir Kumar Naik"<rdcgwa-cgwb@nic.in>,"VlNOD KUMAR
DHAUNDIYAL"<vk.dhaundiyal-cgwb@govin>,"gigicgeorge adv42'<gigicgeorge.adv42@yahoo.in>

4dtflr/rfr(q,

This is in continuation of the trailing mails. The CGWA, vide email dated 27,03.2026, had requested the remaining 12
respondents/cricket associations who have not yet submitted thei. responses to CGWA w.r.t the monthly and yearly quantity
of water required for irrigation of cricket grounds, along with the proportion of STP-treated water and fresh water used.
However, responses have been received only from the Maharashtra Cricket Association, Himachal Pradesh Cricket
Association, Madhya Prddesh Cricket Association, Green Park Stadium & Saurashtra Cricket Association.

It is hereby informed that a last opportunity is being given to all the remaining stadiums/cricket associations to submit their
responses to the CGWA, failing which the CGWA shall be constrained to file its reply before the Hon'ble Tribunal within the
stipulated time.

Accordinqly, all the remaining stadiums/cricket associations who still have not provided their response/reply to CGWA, are
directed to furnish their responses to the this office by tomorrow, i.e., 08.04.2026, by 4:00 PM,

The matter is listed on 16.04.2(!26. Tha issue mav be accorded topnfflndeIity.

wi6TRegards
O/o rc{q {frq Hembe. S€cretary,
+Aq {dd clkCtiq(fr.ld +d)/ Central Ground Water Authority (Legal CGll)
q( {lRT {erdq, qRiI $&rI. /lltnistry of lat Shakti, Govt. of Indla
18/11, qIr{'R 6r$q, qrd E {tS, d fr-(t-110011/
18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Ph- (011) 2338382a; Fax- (011) 23382051;
e-mail: @wa@nic.in; cgwa:lS9e&ClL@Sgy.E

ofl5

@
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Undclivered Mail Retumed to Sender

Phone : 020 29953586 / 299s3587
E-mail ld : cricketmaharaqhtra@yahoq.com

O^ Fiday,March 27,2026 al 01:20:41 PI!4 GMT+s:30, CGWA Legalcell <egw!:lagaEeLl@g9Li.!> wrotei

8 oll:

{fr{qr Adrdq,

ptease find attached herewith the order dated 22.01.2026, passed by the Hon'ble National Green Tribunal, Principal Bench,

New Delhi, in the captioned matter. wherein, the Hon'ble Tribunal, vide paras 6 and 7 of the said ordei has imposed a cost

"iispool_ 
each upon the 12 cricket associ;tions that have not submitted their replies to cGwA. subject to the deposit of

ttt" iuia aort, these 12 cricket associations have been granted six weeks'time to furnish a copy of their replies to CGWA'

Accordingly, all cricket associations/stadiums that have not yet submitted their replies/responses to CGWA are hereby

directed io submit the same at the earliest or latest by 31,03 2026 to this office'

The matter is listed on 16,04.2026. Topmost Priority Be Accorded'

g*6/Regards
O/o i.r(gl icfu{ Member SecretarY,
+fu rtwo qflffioltfrrr( td)/ central Ground water Authority (Legal c€ll)
wo qR {rmq, ql{d {{6R /i4inistry of Jal shakti, Govt. of India

r s/ r r , qTF{.R 6rgs, qrdtE rts, +{ fid- I I oo r r/
18/11, Jamnagar House, I4ansingh Road, New Delhi_110011
Ph- (011) 23383824; Fax- (011) 23382051;
e-mail : c-9wa@ruqlIl ; caw!:Legalce-lJro gov in

t:n G2Q; €tE

hnpsr/mail.mgovcloud.ii/znl?frcmservicea"&*?V.rsioFlc26€8201952E1d803o?&canAddo

ll 04-1026, l2:,19
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